
 

FIR No. 130/21  

PS S.P. Badli 

State Vs. Anil 

 

08.05.2021 

 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC.  

  Bail bonds perused. 

          Let the accused be released pending verification, if not wanted in any 

other case.  Release warrants of the accused be prepared immediately.  

  Verification report be called for 10.05.2021. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.05.2021 

  



FIR No. 249/21 

PS S.P. Badli 

State Vs. Anuj Jain etc. 

 

08.05.2021 

 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Compliance report received from the IO. Same is perused. 

  Nothing remains in the matter. Application disposed off accordingly. 

  IO is at liberty to move any further application after expiry of two 

months as per order dated 03.05.2021. Copy of order be sent to whats app of  IO. 

  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.05.2021 

  



FIR No. 256/21 

PS S.P. Badli 

State Vs. State Vs. Kapil Dev Tiwari 

 

08.05.2021 

 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC.  

  IO SI Sandeep Kumar through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Kapil Dev Tiwari. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that accused had 

purchased the two Remdisivir Injections for his relative who was unwell and has 

been falsely implicated in the matter and no further recovery requires to be made. 

It is argued further that no purpose would be served by keeping the accused in 

custody and he is in JC since 05.05.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

It is submitted by IO that he had taken police custody of the accused 

wherein it was revealed that the accused purchased the injections at its normal 



MRP and was indulging to sell it at a higher rate i.e @ Rs. 50,000/-. It is submitted 

that as of now, there is no evidence that the accused has hoarded/involved in black  

marketing of more that two injections recovered from him.   
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 05.05.2021. Despite 

police custody of the accused, no evidence as to hoarding of any commercial 

quantity by the accused has been brought forward. Furthermore, the two injections 

have already been recovered from the accused. Trial will take its own time.  Hence, 

no purpose would be served by keeping the accused in JC. Accordingly, I deem 

appropriate to grant the benefit of bail to the accused Kapil Dev Tiwari upon 

furnishing bail bonds in the sum of Rs. 30,000/- with one surety in like amount 

subject to the condition that he shall not tamper with the evidence and shall co-

operate in the ongoing investigation.  Copy of order be sent to whats app of Ld. 

Counsel for the applicant at his request. Copy of this order also be immediately 

sent to the concerned Jail Superintendent electronically.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.05.2021 

  



FIR No. 130/21 

PS S.P. Badli 

State Vs. Rajesh 

 

08.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC.  

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Rajesh. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. He has also sought bail on the ground 

of parity as the other accused have been granted bail by this court by this court.  It 

is argued further that no purpose would be served by keeping the accused in 

custody and he is in JC since 05.03.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 05.03.2021. Charge 

sheet has already been filed.  Co-accused has already been granted bail. There is no 

previous involvement of the accused in similar offence.  Hence, no purpose would 

be served by keeping the accused in JC. Accordingly, I deem appropriate to grant 

the benefit of bail to the accused Rajesh upon furnishing bail bonds in the sum of 

Rs. 20,000/- with one surety in like amount.  Copy of order be sent to whats app of 

Ld. Counsel for the applicant at his request. Copy of this order also be immediately 

sent to the concerned Jail Superintendent electronically.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/08.05.2021 

  



FIR No. 214/21 

PS S.P. Badli 

State Vs. Bijender 

 

08.05.2021 

 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC.  

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Bijender. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. Accused is a 21 years  of age and has 

not been previously involved in any other offence.  It is argued further that no 

purpose would be served by keeping the accused in custody and he is in JC since 

19.04.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 



The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 19.04.2021. 

Recovery has already been effected. Accused is not involved in any other matter. 

Hence, no purpose would be served by keeping the accused in JC. Accordingly, I 

deem appropriate to grant the benefit of bail to the accused Bijender Anil upon 

furnishing bail bonds in the sum of Rs. 15,000/- with one surety in like amount.  

Copy of order be sent to whats app of Ld. Counsel for the applicant at his request. 

Copy of this order also be immediately sent to the concerned Jail Superintendent 

electronically.  

 

                           (Tapasya Agarwal)              

MM, North District              

s    Rohini Courts, Delhi/08.05.2021 
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